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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE BENCH

OA No. l8l of 2023 (WZ)

HRIDAYNATH YASAHWANT TAWANDE

VERSTJS

THE UNION OF INDIA & ORS. ...RESPONDENT(s)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE, RESPONDENT

No. I.

I, E. Thirunavukkarasu S/o Shri. M. Elangovan. aged about 56 years, working

as Scientsit 'E' in the Regional Olflce of the Ministry of Environment, Forest

and Climate Change (MoEF&CC), at Nagpur, I do hereby solemnly affirm and

declare as under:

l. That I am duly authorized by the Ministry of llnvironment, Forest and

Climate Change, respondent no. 1 to swear this affidavit and competent

to depose as under:

IN THE MATTER OF-

.... PETITIONER(s)
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2. That the prcselrt application has becn llted lbr seeking dircction to the

respondents to take ell'ectivc action to call/withdraw tender proccss

initiated by Respondent Ilo 3-City and Industrial Development

Corporation of Maharashtra Ltd in CIDCO zones ol Navi Mumbai. It is

intcr alia allcged that R-3 lailcd to lbllow the guidelines established from

time to time by the R-1, 2 and 4 to set up such I'uel pumps and there is a

huge gap in implementation of the environmental legislation.

3. That the answering Respondent no. I is primarily cngaged in, inter

alia, policy formulation lbr abatement, control and prevention of

pollution, prescribing environmental standards which are implemented

through the Central Pollution Control Board (CPCB) and State Pollution

Control Boards (SPCBs)/ Pollution Control Committees (PCCs). 1'he

SPCBs/PCCs are requircd to enlbrce these standards and monitor the

contpliance bv induslries

Besides, the concemed State Pollution Control Boards/ Pollution Control

Committees arc cmpowcred to take all such measures as are deemed

necessary or expedient lbr the purpose of protection and improving the

quality of environment as well as prevention, control and abatement of

environmcntal pollution. including issue involve in the ins tter
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4. That CPCB has formulated the guidelines lbr setting up of new petrol

pumps and rvere subsequently circulated on January 07, 2020 to State

Pollution Control Boards (SPCBs) /Pollution Control Committees (PCCs)

for ensuring implementation by the concemed stakeholders. Copy of the

CPCB guidelines for setting up olnew petrol pumps dated 07.01.2020 is

enclosed as Annexure-I.

5. That it is su{mitted that an addendum to the Guidelines for setting up of

new pctrol pump was issued on August 16, 2021 indicating siting criteria

to be adopted w.r.t rvater bodies. Further it was clarified that the siting

criterion is to be implemented lbr all petrol pumps where construction by

OMCs starts post the issuance of these guidelines, i.e. 16.08.2021 . The

copy ol the Olfice Memorandum dated 16.08.2021 issued by CPCB is

cncloscd as Annexure-Il.

8. That in view of the albrementioned l-acts and circumstances. it is most

respectfully prayed that this llon'ble Tribunal may graciously be pleased

to pass such other order and I'urther order(s) as this Hon'ble Tribunal may

deem fit and necessary in thc interest of.iustice.
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VERIFICATION:

ilr,-
Verified at Nagpur on this the l0hay of May 2024thatthe contents of this reply

alfidavit based on official record(s) maintained and information available in the

office are correct to my knowledge and belief. No part ol it is lalse and nothing

has been concealed there tiom.
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